2098

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 632 OF 2022
IN THE MATTER OF:

v.K. Tyasgr L APPLICANT
VERSUS
STATEOFUTTARAKHAND ... RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. FURTHER AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 7 IN COMPLIANCE OF THE
ORDER DT. 03.07.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI

ANNEXURES

2. COPIES OF THE LETTERS DT. 04.10.2025
ANNEXED HEREWITH AS ANNEXURE R-1.

THROUGH COUNSEL

| /
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com
Ph: 9639286572

DATE: 07.10.2025
PLACE: NOIDA


mailto:bhanwar09jadon@gmail.com

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 632 OF 2022 1 :
IN THE MATTER OF: AFFIDRVIT 2005
Sedllpm
Pl EAIRL T T Tl B B TR T e e APPLICAIN:
VERSUS
STATE OF UTTARAKHAND ... RESPONDENT(S)

FURTHER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7 IN

COMPLIANCE OF THE ORDER DT. 03.07.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Gyan Prakash Srivastava, aged about 55 years S/o Naval Kishore Srivastava,
presently posted as Chief Engineer (Ganga), lrrigation and Water Resources

Department, State of Uttar Pradesh, do hereby solemnly affirm and state on oath

as under: 2/
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1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

. That in the present matter, the issue involved in this Original Application

relates to encroachment for cultivation on the land of river Solani, a

tributary of river Ganga, which is obstructing its flow, further grievance
is about discharge of untreated sewage in river Solani which is creating

health hazards and converting the river into a drain.

4. That the present matter was last listed for hearing on 03.07.2025, wherein
the Hon’ble Tribunal directed as under:
...3. The question of rejuvenation of river Sonali involves three
material aspects as mentioned hereunder.-

(a) Identification and demarcation of its Flood Plain Zone.
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(b) Identification and removal of encroachments on its river
bed/catchment areaq.
(c) Tapping of drains discharging domestic sewage/industrial effluents

in it for ensuring that untreated domestic sewage/ industrial effluents is

not discharged in it.

4. Even though, this case is pending since the year 2022 but all requisite
remedial measures have not been taken and complete action taken
reports have not been filed so far.

5. The respondents are directed to take requisite action and file action

taken reports giving all requisite details regarding their action plan,
remedial measures already taken/required to be taken, the budgetary
allocation made/to be made, the timelines for execution/completion of the
work and names of the agencies entrusted with the task of executing the

work and names of the agencies entrusted with the task of monitoring the

same.

6. Detailed action taken reports may be filed by the respondents with

3

respect to all-relevant aspects as mentioned above within three months.’
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Il.  IDENTIFICATION AND DEMARCATION OF ITS FLOOD

PLAIN ZONE.

5. That it is respectfully submitted that the physical demarcation of the
floodplain zone of the Solani River hés been completed, and boundary
pillars have been installed based on the 100-year return period, in
accordance with the Ganga Rejuvenation Order, 2016. The same has
been duly recorded in the Further Progress Report filed on behalf of

Respondent No. 7 (Refer @ Pg. No. 1601 of the Judicial Record).

IDENTIFICATION AND REMOVAL OF ENCROACHMENTS

ON ITS RIVER BED/(MAIN COURSE

. That it is relevant to submit here that there is no encroachment on the
main course/river bed of the Solani river within the Muzaffarnagar

District.

7. That further it is pertinent to state that Executive Engineer (Irrigation and
Water Resources Department), Irrigation Construction Division,
Saharanpur has informed vide letter dt. 04.10.2025 that there is no
encroachment on the  main course/river bed of the Solani river within

the Saharanpur District.
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8. That similarly the Executive Engineer, Northern Division, Ganga Canal
Roorkie has informed vide letter dt. 04.10.2025 that there is no
encroachment on the  main courselriver bed of the Solani river within

the Roorkie District.

Copies of the letters dt. 04.10.2025 has been annexed herewith as

ANNEXURE R-1.

IV. STATUS OF DOMESTIC SEWAGE/INDUSTRIAL EFFLUENTS

DISCHARGE IN THE SOLANI RIVER

. That the Uttar Pradesh Pollution Control Board (UPPCB) is the competent
and concerned authority responsible for monitoring, regulating, and
controlling the discharge of domestic sewage and industrial effluents in the
State. It is respectfully submitted that the Irrigation Department has no role
or jurisdiction in matters pertaining to the assessment or regulation of

sewage or industrial effluent discharge.

10.That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal,
without demur or delay. 9/
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11.Hence, the present affidavit is being submitted for the kind perusal of this '

‘ble Tribunal. It is prayed that the same be taken on record.
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VERIFICATION

Verified at _M&EAu1 ~ on this pf  day of October, 2025, that the
contents of the above affidavit from paragraphs 1 to 10 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

s ¢ % I 2695

; » Advocate 0 %0 “""3 :
N. 3764/20
UP Bar Coancil E.N-3 %
h N. 6 ZilarBr Byikding, Meer “ 7
Mgty 921950305

e w"?‘g L OIpon Mﬂl\?q'mb
-»'rufled nat Shr S.\O\ i\‘!‘ﬂ\zi y

dentifiea oy Sh*! Q\g‘gﬂ. 500 AL
gk this affigavi betore Me OF )
v;"

SEth | AEMUSSIUNRL. W ¥




ANNEXURE R-1
Frafeg m@ﬂ %’ﬁ'ﬂ' Emall Address:- eesrelcd001@gmall.com

eeicdidupsa-up@nic.in
‘ Mﬁanf ﬁwfmnr mﬂ Y ﬁ‘“’? Phone No:-  0132-2661746
a=ie: 2318 / Rifas /vt 99, f2=ife: 04—10—2026
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